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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH

NEW DELHI 21\\\

T.A.No. 1071/85
C.W.No, 2572£89

Shri J.P. Sharma & Another ..

Union of India & Ors.

0.A. No, 1894/390

Sﬁri R.B. Masiwal

Union of India & Ors,

D.A. No. 1978/90

Shri Raj Kishore .

Union of India & Ors.
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Date of decision QWIZB

Applicants

Respondents

App}iCaht

Respondents

Applicant

Respondents

The Hon'ble Mr. Justice Ram Pal Singh, Vice-Chairman (3)

The Hon'ble Member Mp. I.P. Gupta, Member (a)

For the Applicants

For the Respondsnts

\/t1) Uhether Reporters of local
to see the Judgement ?

\/(2) To be referred to the Reporter or

Shri
Mrs.

Mrs.

papers

G.D. Gupta with
Meera Chibber, counssl

Raj Kumari Chopra, counss.

may be allowed k\&ﬁﬁ-

‘ot 2 \K‘U%.

J__}L_p__p__[__ﬁ__E__N__T

[ Delivered by Hon'ble Shri I.P. Gupta, Member (n)_7
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Officers® Language Service (Group 'C' posts) Rul| s, 1981 and ﬁ
' xl : . l;

J

the Central Secrstariat Officers Language Ssrvicé (Groups ‘A’
' | ﬁ - | ﬂ
Posts) Rules, 1983 uhareby the respondents have

I : o

tha attached offices of the .Central Board of Dlrect Taxes Jn .

‘ of 1981 Rules

—

the initial Constitution of Service in Schedule
H :h

and Schedules1 & 2 of 1983 Rules for the posts 0

l
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g I
i
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The applicants have challenged the Cenkral Secrgtarﬂat

.’B';

not 1ncorporated

f Hindi Translator

and Hindi Officer. Thay have also challenged the seniority llsts

datgd 28.5.1983 of Group 'C’ post and dated 7. 241984 of GrOUp
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posts issued by the Ufflclal Language Department They have W
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)
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further challengsd the dacisxon of the respondents dated 20th

|

July, 1984 in reﬁusxng to incorporate the attached off;ces of
l(

Central Board of Direct Taxes in the initial Constxtutlon astl
being arbitrary. ” f
: ) p
|
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2. The applicants have been working as Hindi foicer and Hlndl

B E‘ o il
‘ i

Translator 1n the attachad offices of the Cantral Board of Dlrect

] S
Taxes. Some of the applicants were working on regular basis
‘ ' H : h
some . . were working on ad hoc basis. They haue besn uorklng
’ a

| S
l
i

||;

as Hindi Officer and Hindi Translator on rogular or ad hoc b391s

'| ..' f f
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N
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prior to promulgation of 1981 rules {Group 'C' posts)

and 1983 Rules {Group 'A' & 'B' posts),

3. | In the year 1975 with a vieuw to bringing‘about
uniformity in the payscalass, servica'conditions, recruit-
ment procedure etc. of Hindi posts relating to translation
work and proper implementation of the Official Language

policy of the Union Government in diffgrent Ministries/

Departments and their attached offices as also to provide

equal and adequatse promotional opportunitisg to the incum-

bents of these posts, it was decided by the Central Govern-

ment t0 gpnstitute a separate department of official language
in the Ministry of Home Affairs. The said department was

gi ven the reSpons;bility of: constituting a separate service
called the Centréi Secretariat foicial Language Service
(csoLs).

4, On 30th May 1579, the draft rules for CSOLS (Group
At & 'B? ﬁdsts) were circulated (Annexure 2j. A schedule

uas attached to the draft rules and ghe posts of the Central

" Board of Direct Taxes (Directorate of Inspection) were

included therein, All ﬁinistfies/Departments were requested

to check the schedule and point out errors and omissions.
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‘that it would be presumed that entries rela%ing to that w
. T | _

‘ A
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It was said in the 0.M. that the correct scﬁedule uas, £%ﬁ o
| N
required for finalising the rules of the service. ﬁ g
' : R i
Ministries/Departments were to send their réplies not’ ﬁ
‘ ¥§ N
) ’ i . ] L 5': i
l1ater than 10th June 1979, failing which, it was said. . *
_ ) ?i S

|
| .

particular'Ninistry/Department (including aﬁtachsd offlcqu
~ | o

| H
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did not .require any change. A similar of fice memorarsum )

| L

was issued on 17.12.1979 in respsct of Groué 'C! posts ﬂi !

. ; , i :
. : ~ ;! |
(Annexurs III). : N ﬁ

i ‘ | o

’ | | | ‘ g o
5. The CSOLC Service Rules, 1983 dated9.9.1983 in | .

! 3l

respect of Groups 'A' & 'B' posts were notiﬁied on 24,9.1%83. |

: ' - | ] §

: i : o |

L i E

The Ministry of Finance, Department of Ravaﬁue furnished W[ :
i i sy
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to the Official Language Department updatadkschedq£f30n~‘ﬁ |

H - "h !

20th September, 1981 (Annexure IV), The sc%edules-inéludéd %

| | S

posts of the Central Board of Direct Taxes. | Particulars éf 5

i
i
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Group 'B' Officers working in the Dbpartmanﬁ were also fuﬂ-

. . ¥
‘ ' | N
nished by letter dated 27th July 1983 (Annexurs V). The {j | :
Directorate did not have any Group at postq The particu#ars |
| | 3 A
of another Group 'B' Ufficer were sesnt on ZQd August,=198%{‘ |
| N A
(Annexurs Vi). He is ons of the applicants, Particularsﬁpf |
. ' | g L
S . . i I 1
Grade 'C' Officers were furnished by the De%artmsnt of Re&enuez.
to the Department of Official Language on 24.8.1983, = | |
. ' ‘ ) . !
|i o |
6. The CSOLS (Group C Posts) Rules, 1981 datad 9th |
I H 2
|
! ' H
j n
;i ’ 0.5“ :



=

oA

-5=

| ' pl
September, 1981 were published in ths Gazette of India
dated 19th September, 19?1.  75§ycahe into force on the
date of publication in the official gazstte. The posts
of CBDT wers not included therein. The CSOLS (Group A
and B Posts) Rule;; 1983 dated 9th September, 1983 were
also published in the Gazette of India later and they
cams into force on fhe dats of publication in the official

gazette. -A departmental candidats, according to the

said rules, meant a person who had been appointed to

- and held a post.or held a lien on a post specified in

the schad;les on the 19th September, 1981, Though fhe
applicants® posts uere,not included in tge said sche&ules
of either Group A or Group B posts or Grpup C posts

they held posts similar to those inciuded in the schedules
but since their departments uefa not included they were

not scheduled.

7. On 6th October, 1983 Dapartment of Revsnue urote
to the Depar£meat o% D}%i;i;l L;;g;ag; ;dying that ;tt;chad

offices under the CBDT have not bsen included in ths scheduls

‘and they should be so included. On 5.5.1984 the Department

of foicial Language informad the Ministry of Finance that
the departmental candidates working in the attachad officss

of the CBDT could not be considered for %pclusion in the

veb
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service at its initial constitution as thair lervicei'

il |§

particulars could not be made avallble.ﬂ CsoLS (GrOUpL,

u H
I l

A & Group B Posts) Rules, 1983 were publzshed in the “

. ||

Gazette of India on 24th September, 199§ and since |

o

 their service particulars were not available at the ||

L |
:I - < |§
initial constitution of the service theupost would ’h
sl K |*

be considered for inciusion only after %he initial A
o | T
constitutipn'in accordance with the proﬁisions con= |
tained in the service rules under Rule 2%5)(11)and |

. o - 1:

, ' | .
4(4) of cSOLS (Group C Posts) Rules, 1981 and CSOLS J

u
i

(Group *A* & Group '8' posts) Rules, 19€3Aanﬁ the ' 'w
senzority of departmental candidatel uill be determined
e . . .51 - ...ﬁ

3

‘as providad under rule 4(5) of tha Rulssp The Department

.| "">/ o

w
of Revenue again urote to the Official’ Language Dspart-
i

i1
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‘ment saying that the details of Hindi Postl in the ?ﬁ

| i

Attached Offices of CBOT were first Purnished by the |
N o B . il‘- . . "Ii

Department in O.M. dated 20th October, 1981 (should bep

I i

20th September 1981) for inclusion of Hindi posts in -ﬁ‘

‘the CBOT and the serv1ce partlculars of Group C employébs

|

were furnished on 24,8,1983, Service paﬁticulara of |
L |

Group 'B' employeces were furnishesd on 27{?;1983 and fﬂ
~ | o
2.8,1983. Therefore the service particuliars, sofar as-|
L

Group 'A' and Group 'B' officers were cOncerned were

u
L

available with the Official Language'Depa?tmsnt bafore;L

o
i
f
i
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the publication of the rules on 24.9.1983 and there7
was no reason for not includipg them. The Deﬁartmanﬁ
of Revenue, therefors, praye? for inclusioﬁ of Group 'R’
and Group 'B' posts of CBDT at the initiél constitution
qf the servicas,
8, The Learned_Coungsl'for'thé respondants éurnished
detailed written arguémenté copy of which ués also given
to the Learnsd Counsels for the applicénts.' If has been
conténdgd that after ths qulication of the sarvice rﬁlﬂs
;F Group 'C! posﬁs, various officefs were requasted to
send sarvice pa:ticulars'and CR doss;ers ste. On 17,5,1982
the Department of Rsvenus sent a propo§al regarding forma-
tiaﬁ of a.sepirate cﬁdrs for Hindi posts in the gttached
and subordinate offices under that department including
CBDT.. This proposal was not écceptable to tha department

of Official Language. After a lot of corrsspondance and

maatings, tha decision of the CBOT to include the Hindi

posts of their attached offices in CSOLS was intimated

to ghe de;a;tmeng o% Offici;l L;ngu;ge on 15.10.1983,

In gha @aéﬁ ;;ﬁ;, ;ha 1ni£i;1 coastitution of CSOLS

(Group 'C*' Posts) was Fina;ised and thse ofdebs in this
rega;d ue;e issued éﬁ 28.5;1983. Ser;ica rulas for Groﬁp_

'A' and Group g posts were published on 24.9.1983 but



_rules because Group 'C' posts wuwsrs notified on 19, 9 1981

_constitution for Group 'A' and Group 'B'lposts had bsen

. h . '.\ iﬁ
complstad in two phases on 30,12.1985 and 8.6.1987, = |

g
.CSOLS (Group ‘a4t and G"oup g posts) Ruﬂes, 1983 are |
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the crucial date from_uhich initial consfitution /*4

was to bs made was 19, 8 1981 for the purposa of these |
{I 1 i‘ .

- .

and initial constitution had been completad in accordance

,! ) |
i
.| H

with those rules for'Group 1C' posts.: The 1nitial -

[ '..
u i

i R ii
i v

' . o 3 . : |‘
9, The written submission also invzta attention F
) . L , Y
to the rule position., Rule 6(3) and Rule 6(4) of thah

!| . g

o
Ll
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reproduced below 3=~ - . |

" 6(3) The Selection Committes constitutod und.

sub -rula (1) abeve shall hold soloctien for W

‘ S
d.tarmining the auztability of th.|dopartmonta1

candidat.a holding posts boing incld).d in éh
A
Grado-lll of the Service on rogular basis as |

well those holding these pests.on ad-hoc or h

I
dnputgtian basis from the date the

. II
aglist, arrangod in the ordar of metit, of .

' ¥
efficaers conaiderad suitable fot appointmontj ;
i

te Srado-lll of the Servics at ite initial

constitutian. These efficers shall bn placed :

|

o
senier te thosa sslected in the nannar specifi.d ﬂ
in sub-rule (4), j _ ; ;i
" 6(4) Fer making appsintment agains‘t the 1,
|

remaining vacancies if any, in GraderllI at

its initial censtitution, ths commission shall

held selectien for determining the auitability’

of dopartm.ntal candidates holding pesto b.iﬂg.

”last dopartnontal
candidate was appointod on rigular basis and proparo
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included in Grade-III ef the Service,sther
than these mentioned in Sub~rule(3) abeve
and a;su thoss holding pgsto in Grade-IV
of Cgptfél §|crot§riat~0fficial Language
Service (brodp'b"Posts) whe have put in
a minimum of 3 years® regular service in

the scale of b 550-800-(900) and prepare

-a list, érrangod_in the erder of merit,

deoﬁficers considered suitable fer
appointment te Grade-III ef the Service
at its .initial cangtitution. Thess
efficers shall be placed en blec juni;r

te thess selected under sub-rule (3).

;Ruio 6 of the CSOLS(Greup'C' pests) Rulses,

1981 is alse extracted bsleus=

®* 6(1)(i). Fer the purpess of appointment
to Grads IV,the Centrelling ﬁuﬁhority shall
censtitute a Selectien Cemmittes with Jeint

- Secretary te the Gevernment ef India,

Department ef Official Language, as Chairman,

- and not more than tuwe representatives,

net belew the rank of Deputy Secretary te

the Gevernment ef India, te be neminated

by the Department ef Official Language, as

‘Members

(ii) The Selection Committee shall

determine the suitability of dlpartmontal
ﬁandidatds, holding posts in the scales of
pay ef & 550-300 and & 550-800 en a Fegular
basis, for appqintment to Grade-IV and

prepare a list, centaining names of of ficers

arrangsd in the descending erder according

te the length ef their rcgdlar service,

_ congiﬂerad suitable fer appointment te
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. Grade -IV at its tnitial cenetltuéde
C t| : b i

' and these officers shall be placed + |

(l

eenier to those eelected in the manner

l
|
!
l .
|
|

S
L S
1o S

ol

i
specified in clauee (111). : o

\i

(iii) Fer making appezntment against

the remaznxng vacancles, if any, 1n|
‘I - E

"Grade-IV at its lnztial constitutlcn,

» l
the selectlon committee ccnst;{bted v J

I W‘

undsr clause (i) determine the su;tability !

I

‘of departmental candxdates hold;ng peste

in the ecales of pay af 1] 550-900 and

)
0 E
(ii) and prepare a liet in order of | :

|
!
& 550-800 who are not covered by clafse- %
!
l
preference cf candzdates cunsidered 5

g |
suitable for appozntment to Grade-IV; o

I

l

at its initigl const;tuticn and such

officers shall be placed -nbrat Junlor
I'» |

to those selected under cleuse(ii). i
: |;

\

“6(2)(1) For the purpcse of app01ntment

to Grade V, the Contreﬂling Authorrtyf

ehall ccnstltute a Selectlon Cemmzttee__.
ll

uzth the Joxnt Secretary to the chernment
1

of India, Department . ofnﬂffic1al 4 ﬂ"

Lancuace, as Chairman,’ end nct mcre tﬁan

! U |

tuo representatlves, nct belou the rank

|
of Deputy Secretqry to the Government of »;L

g
India, te be nominated by the Department

- ;ef Official Language, ae Members.

. ;- . “Li
o
(ii) The Selection Cemmittee ehall‘

determine the suitabillty cf departmental

Candidates,:holdzng poete in the scals!

i
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_ of pay of s 425-800, % 425-700 and b 42564

~_-en a regular basis, as well na thoae.holding

posts in the pay-scales of i 550-900 and

" B 550-800 on a regular basis who are not

censidereﬂ qUitnbie by the Sa;éctipn‘CQumittoo
fer ;ppdintmént ia Grade IV at ité_initial
consﬁiﬁutipn,,for appointnent to'Giada.Vé;_
nnd,prepnto a list, cdntaining names eof
pfficérsfarrgngep in the nnscéndinp order
according to the lpngtn of £heir‘fegular |
sprvipa, ppnsidered §uitable.for appsintment

to the Servijce at its initial constitutien

~ and thoso;effidcrs shall be placed senier

to thosé salectad in the mannsr Spaéified

in clause (iii).

(iii) Fnr making appointment agaxnat the

'ramalnxng vacanclas, if any, in Grad. v, at

“its‘initial'conatitutian, the selsction

Cemmittee constituted umder clause(i) shall
’ r

-dhturnina\tne'suitability‘bf dppartmintal
,bandidhtee holding pests in the scales eof

R 425-800,% 425-700 and & 425-660 ‘who ars not .

cover.d by clause (ii) as well as thoan whe

hold;ng posts in the pay scalee of & 550-300
and R 550-800 otharuiso than on r.gular baais who

. ars not cons;dersd suitabl. by the Saloction

Committea for appointment to Grada-lv,and

. prepare a list,in erder ef proftrenco, or

candidates considered suitable fer ‘appointment

to Grado-v at its initial constitution and such
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11, The procedura for inclusxon of the poata after

the case of Ram Dutt v/s Union of India [o‘ A.No. 1035/as|

'”;su1tab111ty for such appozntment and in casg he was foundw

suitabla he should be appointad. g; s h :

ey e, omas - - - -

|
officers ahall be ‘placed enblochjunior to thase I
selected undar clausa (i1)." B
’ g N

1' -
: o . ‘H oo ; ’j’y| ']i

the initial constitution has been given in pule_4(4)lof I

| |
. . 52 . ! 1{1
N N . ¢ e ° ;ll ‘
csoLS {(Group 'A' and Group 'B' Postal‘Rulasﬁ 1983 and +
S i

3

similar pravision. xxsts in regard to Group ce posta. I
. i

’ o
|

||
ll

.12. The Learned Caunsel for the appllcants had quotedA
Il K H ]i

L
u, G

: . . [
decided on 12.4.1982;7., That case relatad to a Group 'C'F

) ,1 oo '5"}" 1?

' ' ]
employsa. It uwas held therein that as the applicant has ﬂ

been danied the opportunxty, due to no fault of his, but'ﬁ

A
‘l

solsly on account of indifference on the part of the res=,

it
[
ﬂ L
’ |

pondents, hs could not be made to suffer. The applicant i
. : E‘ S i :

was aliglble to be conszdarad for appo;ntmant to Grada IV'

o
|

|
l
i
'
¢

of the Offlclal Language Saruxce on its 1n1tlal constltutlan
R
and the respondents wers dlrected to constltute a selectl
: o . J
commlttne as prescrxbed under the rulas to detarmlne hxs

|5§

]i

o i . ;F
SO o

, ot Jl .»: b ’ o ‘I 1} l!
12, The Laarned Counael for tha reapondents 1n thls case

. ﬁ S h o
submitted in the written arguements that Shri Ram Dutt uasya i,
deputationist to CBDT and his case was not édmilar. In pdi \
1| oL ._i . l

vieuw thls does not dlffarantiate the cassa oF'Ram Dutt becaLse 1f'

b
) |
. “.l .

he was a deputatlonlst his case was no better than that ofian

i
(]
-t

i

. . “ " . s =|' i
employee appointed to an attachad office of: CBDT. It has E |

g
!a g
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|
i
|

g
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also bsen cbntanqed that the decision in Raﬁ Dutt <:¥i37

case was not based on any provision of law made in the - '
'/ . ' ,. V . ° *

rule but on humanparian ground., This contentian also

~,

:does not come to the;reaque: of the respondents. Unlass

the direction given by the Tribunal in Ram Outt's case

is set aside that _direction forms a good precedent.

13. _The Learned Counsel for the respondents furthar

contendad that Ram Dutt'g case was of a Group 'C' employss, and

any direction Por inclusion of posts of CBDT gt Group 'A?
and—Gréup g’ le;él will complstely upéet thg lang.séttled
issues of selaction‘;nd aenio?it; in so‘%;r Groué '8! posts
are concerned in uieulof the provisions of Rule 6(3) and
Rule 6(4)~quoteq abova. 'Accordiﬁg to Ruls 6(#),_the depa;t-'
mental candidates hoidiﬁg posts'on a ?eéular bggia ée?e

té be considered along with persons holding posts on ad hoc/

deputatidn basis who werese holding'fheir postslon.the date

. . . 1 -—;Y . ém,' %é /K‘JI -ﬁ
the last departmfnta} candidatg was appoihtad.oﬁkgd hoc/ gi:?m

Co o , L oL -
deputation basis till the date when the last departmental

candidate was appointed on reqular basis were to be consi-
dared along with regular persondundar rule 6(3) and were to

be placad by the sglsction committee on the basis of merit.,

But the remaining persons who were holding Grade III posts:




- with peréons in the first 1ist. The rest lof the pétEonéE

 were to be considered undar rule 6(4) alon# with parsonéE

_ Senior. Translators who had completed threg years of '~ 'l

on ad hoc/deputation basis frana later date were to be |

. , . g o et

considered along with Grade IV officials who had com ‘;ﬁ

| : o

plated thres years of service as on 9.8,1981. These 3

- - o
persons were also to'be placad by the sele%tion comﬁitt@?.

. ! 1

on the basis of merit, The persons appoin@ad before ° fﬂ

| C

2.3.1978 ( the date on which the last regu}ar person was|

' ~ ! _ R
.appeinted) were to be considered under rule 6(3) along év
. e to c : | : on9 g

- ¥

!
!I

|

| Ry
|
f a

“in the third list, The third list contaid§d the names éf

{ R
[| ! it
: i
, | - ik
regular service. as on 19.9.1981, The flrsﬁ list containfd
| ! i
the names of persons appointed on regular Fasis, the laS$
o

; g
! Eadl o
. candidate being one appointad on regular basis on 2.3,19?8.
The sacond list contained the,qame: of par%one holding ;[
Lo i
i it

. R ’ . i '
Grade III posts on ad hoc/deputation basis% If the appli-
‘ L LT h ! )

, L : ' i ' g
" cants ‘were allowed to be included in the C%ﬁgs at its 'E‘
TR :. N ﬁ,ﬂ.'“ e ‘ﬂ?-
- initial congtitutiqﬁ,ithe first and the se&on# listS'uodid
: e %: . o ﬁ
: getualteted and_the,éntire sglaction pnoceés,uodld get~§f1\
o N |
. upset. ... . o L : :
.

14,. .. -Analysing the fagts_and grguema1ts¥in this‘cése;ﬂ

- we-find. that the main contention of ths Learnad Counsel ;|
‘ ol oy

for the respondents is that the particular% of posts of ﬁ
]

Group 'A', -Group '8! and:Group 'C' were furnished by the,
‘ N C ke N o

i |

i o
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Department of Revenue late and ‘any direction for 1ncbu31;;s
of their posts at the initial constitution would upset

tbé'dﬁoie process of selection carried out about more

" thdn 8 years back. Houwever, we find that the draft rules

‘for ‘the CSOLS circulated by the Dspartment of Bfficial
Language on 30th May, 1979 included the posts of CBDT.:
0h finalisation of rules, the schduls did not includie the

~

poste, The?épplicahts’Uafe'thus'éffactad*adVérsely. It has

‘alieady been held 'in tha case of Ram Dutt (Supra) that
' solely on account of indifferencs on the part of the res=

Hpondehts the applicant should not be made to suffer., If

'

“the Depaftméht of Revenue did not submit the particulars.

in timé."thé‘apbliCanhfih thReecasesshould not be made to

“suffer. Tﬁmany‘ca863b6 fér'aS"thup"3’~ahd Group 'B' posts

u“:5%6'cdhbefhéd;“ihé“ichédulés'of-boé%S<hhd‘the“barticulars

.nf officialc ‘were avallabla to the Dapartment of Official
11983 (GrarGrd pol) Leke

‘f'Language by 2 8 4983 ‘and the Rule 6'not1fied only on 24,9, 1983

A

' and the oepafEmaht”qr'ﬂfficia1~uanguage could have considered

‘the posts 6F'Gfbup"A"fahd Group “'*B" for :inclusion in the

schedules., The arguements of the respondents-that the Depart-

" "ment” of Revenue anted to 'form a separats cadre and not be

,a part of CSOLS" wblld ‘also bs no’good”ground for exclusion’
of the‘bosts'siﬁéé it has béen admitted by the letter of the
Dapartment of”0f¥iéia1 Langdage'dééad 31st July, 1982

016
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i offices. Houwsver, there is force in the - . - - . 'li::
i .

' process of sslection by the.Selection Commlttee ‘would get;

‘upset and would have to be redone:if regulaf candidates 'l

' ‘gelection made mora than 8 years back and eéﬁeequential X

" benefits given to’ officxals consequant upon“that selectloq

"~ for no fault of theirs they should be alloued to: suffer bx

L . o |
or 8o, - - - ool . h

"txon commlttee as prescribed under the rUlGSHtD determxne

= g

- =16 - 1!

1
- (Annexurs XIII) that the CBDT had .already. agreed to inCIUde:

i
i

! e

| ¢
. .the Hindi posts in their attached: off;ces xn the seruxce ﬁ

:|
sl . |'
[l

- and have furnished particulars of Hind; Posts in these =H

!| El ! li
l N
H. , a

‘( ’ . |!
||

"’1ar9uaments of Learned Counssl for the reepondents that so

ll .‘ ' ll ’
a
‘far ‘as Group 'A* .and Group 'B' posts are co?cerned, keeplpg
_ | )

. g
- ‘in view the provisions of rule 6(3) and rule 6(4) the entlre

e

I

-ii
)

W
)

ii ’ fh
‘of a'date later eon that of 2. 3, 1978 uere to be conszdered 1'

h . A
I| l;

“for inclusion’ at the initial censtitution, !Therefore, the,.

|

l.

would éll'getfunsettled'at thisﬁlate-stage and with the lepse

;I . .
| h

}:of time the offxclals selected had acquired vested rxghtSHand

I

'l’

n i
“ o

L W
carrying out'a fresh selection”es if it wasdone: in 1983 ¢
. . l} ]i

il

; |
o

} .- . - -. . s | “
I |

15. In the c0nspectus of aforesaid Facts-and the analyeie,

ll

c B o 'U . - h.i o
‘we dirett”that~the'epplicants*should be conqﬁdered for appoznté

~ ¥

[

?

i

|

i

ments to their appropriate ‘grades - of -the foicial Language
. s e e h .

Service on its initial constitution and to cpnstitute a sélec=

I

%
rl
li ; '!
1
|
l
|

i : .

: *1q;
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““they arse .considered suitable. they should be included

’tharnfluitabiiityffof'huch.appbinthent&:and‘in~casa S

-17= ‘ , )

in the CSOLS at its initial constituticn and interpo-

lated at the appfopriateiplaqas in the seniqtitygliet

.

without adverssely affecting otheruise the.seleqtipna'

made by the Selection Committee under rule 6(3) and

. rule 6(4) of the CSOLS -(Group. *A* and Graup 'B' Posts)

Rules, 1983; in:view of 'the:important consideration that

. - .ssttled issues should not be unssttled aftsr . a.long

‘lapse .of. time since a.person who_has got a;nank~qr post

: by the sselection, which was than done according.to Rules,

‘~:is entitled to. sit back:and feel sscure therein after a

.::1apse of long.time-(B8 years or-so-in this case).. So far

. 'as applicéhts-inlcrada IIIvqf;thé,So:yice;gre;coqcerned,

¢ tthey may be:considered for purposes:of interpolation at

", . the initial constitution under Rule 6(3). or 6(4) depsnding

.. on'-the .fact whether their:--juniors: have bsen: considared

under Rule 6(3)'or‘Rule 6(4) on the basis of their dates

of holding hqsﬁs;bn regulgpvo;gaﬂ‘hoq;pasis.

.16, The applications. ars disposed of. with the aforesaid

direcﬁiona.uith;np;ondér,aaﬂtp,qqgtg,_p
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nember (R) Vice~Chairman (J)
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